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 All the three appeals are being taken up together as 

they arise out of the same impugned order passed by the 

Commissioner vide which, while confirming the demand to 

the tune of Rs.3.18 lakhs (approximately) against M/s 
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Phool Chand Sales Corporation, penalties of varying 

amounts stand imposed on the present appellants. 

2. Learned Advocate appearing for the appellants submit 

that the same impugned order was challenged by the M/s 

Phool Chand Sales Corporation before the Hon’ble High 

Court of Allahabad (Lucknow Branch). Vide their order 

dated 24/01/2017 passed in Miscellaneous Bench 

No.28468/2016, the impugned order stand set aside and 

the matter stand remanded to Commissioner for fresh 

decision, in the light of observation made therein. Learned 

advocate informs us that the remand proceedings are still 

pending disposal before the Commissioner. 

3. Inasmuch as the impugned order already stand set 

aside by the Hon’ble High Court vide the above referred 

order, and the matter stand remanded, we remand the 

present appeals also to Commissioner for de novo 

adjudication along with the remanded matter of M/s Phool 

Chand Sales Corporation.  

4. All the three appeals are disposed of in above terms.  

(Dictated & Pronounced in Court) 

 Sd/- Sd/- 

(Anil G. Shakkarwar) 

Member (Technical) 

  (Archana Wadhwa) 

 Member (Judicial) 
  

Lks 


